BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
OA NO. 165/2020
(Earlier OA No. 122/2015 WZ)

77" Samita Rajendra Patil & Ors, PP UCARLS

Jindal Steel Works & Ors. ... Respondents
Affidavit by the Applicant

I, Samita Rajendra Patil the Applicant in the present case do state on
solemn affirmation that -

1. This present application against illegal mangrove destruction,
destruction of Kharbandisti, large scale water and air pollution,
illegal and unscientific dumping of hazardous chemical waste on
farmland and other issues which have been done by the

respondent company.

2. Respondent company is running its operation in total disregard
of environmental norms. Respondent company has constructed a
jetty and coke oven plant and in the process have destroyed
mangroves on a large scale. They have also destroyed the
Kharbandasti which is a type of wall constructed by traditional
means by farmers to prevent the saline creek water of Dharmatar
Creek from entering their farmlands. Due to destruction of the
Kharbandsiti wall by the respondent company, every year saline
water enters the agricultural farms and even the village areas
causing inundation and entering the farm lands rendering them

infertile permanently. They are constructing a conveyor belt and



in that construction, they are causing widespread destruction of
mangroves. Saline water rent and entering farmland is Causing

mangroves to grow into the farm lands.

3. Respondent company has dumped hazardous chemical waste
haphazardly on various portions of land owned by farmers and
government and even mangroves in Kharmachi, Kharmachela,
Kharkaravi, Juibapuji, Dolvi, Gadab, Kharchirbi, Wadkhal, Vave,
Kolve etc., situated within Pen Taluka, Raigad District. The said
hazardous chemical waste has caused large scale soil and water
pollution. The said chemical waste is choking natural water
streams and thereby causing polluted water to enter agricultural

fields and houses of villagers. Photos annexed as Annexure Al.

4. It is binding on the forest department to do mapping of the
mangroves but till date they have not done so. Large Scale
mangrove destruction has already come on record by way of an
affidavit filed by MCZMA dated 23rd September 2016. The State
Forest Department has yet not appeared in the present matters
and they haven't filed a reply. Mangrove Cell established under

the State Forest Department has also not appeared and hasn’t
filed their reply.

5. Respondent company by carrying out their operations is doing
large scale water pollution of a natural Nala which is passing
through the company premises. The pollution level is so high
that not only the said Nala has an obnoxious chemical smell but
most of the time the colour of the water is either Yellow or red.
The said Nala water is getting mixed in the Creek which is
ultimately meeting the Arabian Sea. Fishing activity has
completely stopped due to large scale water pollution. Photos

annexed as Annexure A2.

6. Si milarly the respondent company in their operations, frequently

keeps emitting high amounts of smoke, dust and other



hazardous gases into the atmosphere which causes panic among
the villagers. There is a potential adverse effect of all this
pollution on humans as well as the environment. Injurious heavy
metals namely lead Mercury cadmium can enter the food chain.
Air pollution caused by the respondent company has also
destroyed the agricultural land because the dust carries the

waste material of the company which get settled on the

agricultural field.

. All the above various aspects have been taken into consideration
by the Hon’ble Tribunal by their detailed order dated 27th May,
2021. The said order has also noted serious infractions on part
of the respondent company with respect to the destruction of
mangroves, large-scale dumping of waste material haphazardly,
said waste material choking natural waterways thereby causing
water pollution and dust and other particulate matter emitted

from the air pollution settling on the agricultural fields thereby

rendering agricultural fields infertile.

. Taking serious cognizance of the above facts the Hon’ble
Tribunal was placed to constitute a high level committee
comprising officers from MoEF&CC, CPCB, IIT Mumbai, District
Magistrate, Raigad and State PCB. The said Committee was
asked to look into the issues raised by the applicants and to also
estimate the extent of environmental damage and the amount of
compensation required and restitution plan in case of non-

compliance.

. In spite of the said order getting passed on 27th May, 2021 and
even after a lapse of six months, the said committee has not
come for any visit and the large-scale destruction of mangroves,

dumping of hazardous chemical waste, rampant air and water

pollution continues unabated.



10. Frustrated at the callous attitude of the committee members and
respondent authorities, the applicant sent emails to them
requesting them to communicate the date of the visit. However
till date none of the committee members have replied to the said

emails. Copy of the email annexed as Annexure 3.

11. This clearly shows that the committee members, respondent
authorities, particularly the State Forest Department and
Revenue Department have no regard to the directions passed by
this Hon’ble Tribunal and therefore it is requested to the Hon’ble
Tribunal to take a serious view of the present situation and give
appropriate  directions for restituting the large-scale

environmental damage done by the respondent company.

Whatever stated above is true and correct to the best of my knowledge

ability and belief and I affirm it to be true. &

Samita Rajendra Patil

Applicant
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12/2/21, 6:42 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

M Gma” Aniruddha Kulkarni <aniruddha1488@gmail.com>

Fwd: Subject : Visit by Committee constituted vide above referred order
1 message

samita patil <samitapatil41@gmail.com> 2 December 2021 at 18:42
To: aniruddha1488@gmail.com

---------- Forwarded message ---------

From: samita patil <samitapatil41@gmail.com>

Date: Wed, Aug 18, 2021, 13:21

Subject: Subject : Visit by Committee constituted vide above referred order
To: <secy-moef@nic.in>

To,

*The Secretary,”
MoEF

*The Chairman*
CPCB

*The Chairman®,
MPCB

*The Director*
IIT Bombay

*The District Collector®
Raigad

Reference : Order dated 27/05/2021 of the Hon'ble NGT in OA No. 165/2020 (Earlier 122/2015 WZ) Samita
Rajendra Patil v. Jindal Steel Works Company Ltd. & Ors.

Subject : Visit by Committee constituted vide above referred order
Sir,

As per above referred order, Hon'ble NGT has constituted a Committee consisting of representatives from MoEF,
CPCB, MPCB, IIT Bombay and District Collector, Raigad.

The said order has laid down the scope of the work which the said Committee has to perform and subsequently
submit the report.

It has been more than 2 months that the Hon'ble NGT has passed the order, yet there has been no visit by the
Committee. We don't even have knowledge whether a committee has been constituted or not.

Grievances raised in petition are of serious nature. Hon'ble NGT has taken a serious view of the environmental
violations of the JSW Company Ltd.

Due to closure of natural streams by dumping of hazardous chemical waste materials, due to destruction of
mangroves and due to destruction of the Kharbandisti by the JSW Company., there were floods in Pen,
Kharmachela, Gadab, Wave, Kolwe, Beneghat, Wadkhal, Alibaug villages. Saline water from the creek entered the
agricultural fields and have rendered the land infertile.

Air pollution due to hazardous thick black smoke has become a common affair. Citizens are being forced to breathe
that hazardous air.

We have high hopes from the Committee and are eagerly waiting for the visit. Hon'ble Tribunal has allowed us to

accompany the Committee Members and show them the exact locations where environmental violations have
taken place.

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718040128032313984&simpl=msg-f%3A1718040...  1/2


mailto:samitapatil41@gmail.com
mailto:secy-moef@nic.in

12/2/21, 6:42 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

Environmental Pollution is spread over large area covering Kharmachela, Gadab, Wave, Kolwe, Beneghat,
Wadkhal, Alibaug, Pen etc.

Even on last occasion officials from MoEF and MPCB refused to see the entire area due to the distance involved.
But such excuse cannot be given by any authority under any circumstance, as it'll amount to dereliction of duty and
orders given by the Hon'ble NGT.

MPCB and local administration is hand in gloves with the JSW Company and therefore it is earnestly requested to
you to do site inspection impartially and submit the report accordingly.

Villagers from the above referred villages want to meet you, so kindly spare time accordingly.

Large scale Mangrove destruction, inside and outside company premises, has already been brought on record by
Maharashtra Coastal Zone Management Authority.

Therefore we earnestly request your goodself to give us sufficient advance notice of the inspection, visit the
affected area at the earliest and prepare a true, impartial and scientific report to be submitted to the Hon'ble NGT
as early as possible.

*Samita Rajendra Patil*

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718040128032313984&simpl=msg-f%3A1718040...  2/2



12/2/21, 6:43 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

M Gma” Aniruddha Kulkarni <aniruddha1488@gmail.com>

Fwd: Subject : Visit by Committee constituted vide above referred order
1 message

samita patil <samitapatil41@gmail.com> 2 December 2021 at 18:41
To: aniruddha1488@gmail.com

---------- Forwarded message ---------

From: samita patil <samitapatil41@gmail.com>

Date: Wed, Aug 18, 2021, 13:23

Subject: Subject : Visit by Committee constituted vide above referred order
To: <urmila.cpcb@gov.in>

To,

*The Secretary,*
MoEF

*The Chairman*
CPCB

*The Chairman®,
MPCB

*The Director*
IIT Bombay

*The District Collector*
Raigad

Reference : Order dated 27/05/2021 of the Hon'ble NGT in OA No. 165/2020 (Earlier 122/2015 WZ) Samita Rajendra
Patil v. Jindal Steel Works Company Ltd. & Ors.

Subject : Visit by Committee constituted vide above referred order
Sir,

As per above referred order, Hon'ble NGT has constituted a Committee consisting of representatives from MoEF,
CPCB, MPCB, IIT Bombay and District Collector, Raigad.

The said order has laid down the scope of the work which the said Committee has to perform and subsequently
submit the report.

It has been more than 2 months that the Hon'ble NGT has passed the order, yet there has been no visit by the
Committee. We don't even have knowledge whether a committee has been constituted or not.

Grievances raised in petition are of serious nature. Hon'ble NGT has taken a serious view of the environmental
violations of the JSW Company Ltd.

Due to closure of natural streams by dumping of hazardous chemical waste materials, due to destruction of
mangroves and due to destruction of the Kharbandisti by the JSW Company., there were floods in Pen, Kharmachela,
Gadab, Wave, Kolwe, Beneghat, Wadkhal, Alibaug villages. Saline water from the creek entered the agricultural fields
and have rendered the land infertile.

Air pollution due to hazardous thick black smoke has become a common affair. Citizens are being forced to breathe
that hazardous air.

We have high hopes from the Committee and are eagerly waiting for the visit. Hon'ble Tribunal has allowed us to

accompany the Committee Members and show them the exact locations where environmental violations have taken
place.

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718040088199979118&simpl=msg-f%3A17180400... 1/2


mailto:samitapatil41@gmail.com
mailto:urmila.cpcb@gov.in

12/2/21, 6:43 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

Environmental Pollution is spread over large area covering Kharmachela, Gadab, Wave, Kolwe, Beneghat, Wadkhal,
Alibaug, Pen etc.

Even on last occasion officials from MoEF and MPCB refused to see the entire area due to the distance involved. But
such excuse cannot be given by any authority under any circumstance, as it'll amount to dereliction of duty and orders
given by the Hon'ble NGT.

MPCB and local administration is hand in gloves with the JSW Company and therefore it is earnestly requested to
you to do site inspection impartially and submit the report accordingly.

Villagers from the above referred villages want to meet you, so kindly spare time accordingly.

Large scale Mangrove destruction, inside and outside company premises, has already been brought on record by
Maharashtra Coastal Zone Management Authority.

Therefore we earnestly request your goodself to give us sufficient advance notice of the inspection, visit the affected
area at the earliest and prepare a true, impartial and scientific report to be submitted to the Hon'ble NGT as early as
possible.

*Samita Rajendra Patil*

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718040088199979118&simpl=msg-f%3A17180400... 2/2



12/2/21, 6:43 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

M Gma” Aniruddha Kulkarni <aniruddha1488@gmail.com>

Fwd: Subject : Visit by Committee constituted vide above referred order
1 message

samita patil <samitapatil41@gmail.com> 2 December 2021 at 18:41
To: aniruddha1488@gmail.com

---------- Forwarded message ---------

From: samita patil <samitapatil41@gmail.com>

Date: Wed, Aug 18, 2021, 13:22

Subject: Subject : Visit by Committee constituted vide above referred order
To: <ccb.cpcb@nic.in>

To,

*The Secretary,*
MoEF

*The Chairman*
CPCB

*The Chairman®,
MPCB

*The Director*
IIT Bombay

*The District Collector*
Raigad

Reference : Order dated 27/05/2021 of the Hon'ble NGT in OA No. 165/2020 (Earlier 122/2015 WZ) Samita Rajendra
Patil v. Jindal Steel Works Company Ltd. & Ors.

Subject : Visit by Committee constituted vide above referred order
Sir,

As per above referred order, Hon'ble NGT has constituted a Committee consisting of representatives from MoEF,
CPCB, MPCB, IIT Bombay and District Collector, Raigad.

The said order has laid down the scope of the work which the said Committee has to perform and subsequently
submit the report.

It has been more than 2 months that the Hon'ble NGT has passed the order, yet there has been no visit by the
Committee. We don't even have knowledge whether a committee has been constituted or not.

Grievances raised in petition are of serious nature. Hon'ble NGT has taken a serious view of the environmental
violations of the JSW Company Ltd.

Due to closure of natural streams by dumping of hazardous chemical waste materials, due to destruction of
mangroves and due to destruction of the Kharbandisti by the JSW Company., there were floods in Pen, Kharmachela,
Gadab, Wave, Kolwe, Beneghat, Wadkhal, Alibaug villages. Saline water from the creek entered the agricultural fields
and have rendered the land infertile.

Air pollution due to hazardous thick black smoke has become a common affair. Citizens are being forced to breathe
that hazardous air.

We have high hopes from the Committee and are eagerly waiting for the visit. Hon'ble Tribunal has allowed us to

accompany the Committee Members and show them the exact locations where environmental violations have taken
place.

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718040111648339739&simpl=msg-f%3A17180401... 1/2


mailto:samitapatil41@gmail.com
mailto:ccb.cpcb@nic.in

12/2/21, 6:43 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

Environmental Pollution is spread over large area covering Kharmachela, Gadab, Wave, Kolwe, Beneghat, Wadkhal,
Alibaug, Pen etc.

Even on last occasion officials from MoEF and MPCB refused to see the entire area due to the distance involved. But
such excuse cannot be given by any authority under any circumstance, as it'll amount to dereliction of duty and orders
given by the Hon'ble NGT.

MPCB and local administration is hand in gloves with the JSW Company and therefore it is earnestly requested to
you to do site inspection impartially and submit the report accordingly.

Villagers from the above referred villages want to meet you, so kindly spare time accordingly.

Large scale Mangrove destruction, inside and outside company premises, has already been brought on record by
Maharashtra Coastal Zone Management Authority.

Therefore we earnestly request your goodself to give us sufficient advance notice of the inspection, visit the affected
area at the earliest and prepare a true, impartial and scientific report to be submitted to the Hon'ble NGT as early as
possible.

*Samita Rajendra Patil*

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718040111648339739&simpl=msg-f%3A17180401... 2/2



12/2/21, 6:37 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

M Gma” Aniruddha Kulkarni <aniruddha1488@gmail.com>

Fwd: Subject : Visit by Committee constituted vide above referred order

samita patil <samitapatil41@gmail.com> 2 December 2021 at 08:27
To: aniruddha1488@gmail.com

---------- Forwarded message ---------

From: samita patil <samitapatil41@gmail.com>

Date: Wed, Aug 18, 2021, 13:27

Subject: Subject : Visit by Committee constituted vide above referred order
To: director@iitb.ac.in <director@iitb.ac.in>

To,

*

*The Secretary,
MoEF

*The Chairman*
CPCB

*The Chairman®,
MPCB

*The Director*
IIT Bombay

*The District Collector*
Raigad

Reference : Order dated 27/05/2021 of the Hon'ble NGT in OA No. 165/2020 (Earlier 122/2015 WZ) Samita Rajendra
Patil v. Jindal Steel Works Company Ltd. & Ors.

Subject : Visit by Committee constituted vide above referred order
Sir,

As per above referred order, Hon'ble NGT has constituted a Committee consisting of representatives from MoEF,
CPCB, MPCB, IIT Bombay and District Collector, Raigad.

The said order has laid down the scope of the work which the said Committee has to perform and subsequently
submit the report.

It has been more than 2 months that the Hon'ble NGT has passed the order, yet there has been no visit by the
Committee. We don't even have knowledge whether a committee has been constituted or not.

Grievances raised in petition are of serious nature. Hon'ble NGT has taken a serious view of the environmental
violations of the JSW Company Ltd.

Due to closure of natural streams by dumping of hazardous chemical waste materials, due to destruction of
mangroves and due to destruction of the Kharbandisti by the JSW Company., there were floods in Pen, Kharmachela,
Gadab, Wave, Kolwe, Beneghat, Wadkhal, Alibaug villages. Saline water from the creek entered the agricultural fields
and have rendered the land infertile.

Air pollution due to hazardous thick black smoke has become a common affair. Citizens are being forced to breathe
that hazardous air.

We have high hopes from the Committee and are eagerly waiting for the visit. Hon'ble Tribunal has allowed us to
accompany the Committee Members and show them the exact locations where environmental violations have taken
place.

Environmental Pollution is spread over large area covering Kharmachela, Gadab, Wave, Kolwe, Beneghat, Wadkhal,
Alibaug, Pen etc.

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permmsgid=msg-f%3A1718001447692502536 &simpl=msg-f%3A1718001... 1/2


mailto:samitapatil41@gmail.com
mailto:director@iitb.ac.in
mailto:director@iitb.ac.in

12/2/21, 6:37 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

Even on last occasion officials from MoEF and MPCB refused to see the entire area due to the distance involved. But
such excuse cannot be given by any authority under any circumstance, as it'll amount to dereliction of duty and orders
given by the Hon'ble NGT.

MPCB and local administration is hand in gloves with the JSW Company and therefore it is earnestly requested to
you to do site inspection impartially and submit the report accordingly.

Villagers from the above referred villages want to meet you, so kindly spare time accordingly.

Large scale Mangrove destruction, inside and outside company premises, has already been brought on record by
Maharashtra Coastal Zone Management Authority.

Therefore we earnestly request your goodself to give us sufficient advance notice of the inspection, visit the affected
area at the earliest and prepare a true, impartial and scientific report to be submitted to the Hon'ble NGT as early as
possible.

*Samita Rajendra Patil*

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permmsgid=msg-f%3A1718001447692502536 &simpl=msg-f%3A1718001... 2/2



12/2/21, 6:39 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

M Gma” Aniruddha Kulkarni <aniruddha1488@gmail.com>

Fwd: Subject : Visit by Committee constituted vide above referred order
1 message

samita patil <samitapatil41@gmail.com> 2 December 2021 at 18:38
To: aniruddha1488@gmail.com

---------- Forwarded message ---------

From: samita patil <samitapatil41@gmail.com>

Date: Wed, Aug 18, 2021, 13:26

Subject: Subject : Visit by Committee constituted vide above referred order
To: <sroraigad2@mpcb.gov.in>

To,

*The Secretary,*
MoEF

*The Chairman*
CPCB

*The Chairman®,
MPCB

*The Director*
IIT Bombay

*The District Collector*
Raigad

Reference : Order dated 27/05/2021 of the Hon'ble NGT in OA No. 165/2020 (Earlier 122/2015 WZ) Samita Rajendra
Patil v. Jindal Steel Works Company Ltd. & Ors.

Subject : Visit by Committee constituted vide above referred order
Sir,

As per above referred order, Hon'ble NGT has constituted a Committee consisting of representatives from MoEF,
CPCB, MPCB, IIT Bombay and District Collector, Raigad.

The said order has laid down the scope of the work which the said Committee has to perform and subsequently
submit the report.

It has been more than 2 months that the Hon'ble NGT has passed the order, yet there has been no visit by the
Committee. We don't even have knowledge whether a committee has been constituted or not.

Grievances raised in petition are of serious nature. Hon'ble NGT has taken a serious view of the environmental
violations of the JSW Company Ltd.

Due to closure of natural streams by dumping of hazardous chemical waste materials, due to destruction of
mangroves and due to destruction of the Kharbandisti by the JSW Company., there were floods in Pen, Kharmachela,
Gadab, Wave, Kolwe, Beneghat, Wadkhal, Alibaug villages. Saline water from the creek entered the agricultural fields
and have rendered the land infertile.

Air pollution due to hazardous thick black smoke has become a common affair. Citizens are being forced to breathe
that hazardous air.

We have high hopes from the Committee and are eagerly waiting for the visit. Hon'ble Tribunal has allowed us to

accompany the Committee Members and show them the exact locations where environmental violations have taken
place.

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718039880551289018&simpl=msg-f%3A1718039...  1/2


mailto:samitapatil41@gmail.com
mailto:sroraigad2@mpcb.gov.in

12/2/21, 6:39 PM Gmail - Fwd: Subject : Visit by Committee constituted vide above referred order

Environmental Pollution is spread over large area covering Kharmachela, Gadab, Wave, Kolwe, Beneghat, Wadkhal,
Alibaug, Pen etc.

Even on last occasion officials from MoEF and MPCB refused to see the entire area due to the distance involved. But
such excuse cannot be given by any authority under any circumstance, as it'll amount to dereliction of duty and orders
given by the Hon'ble NGT.

MPCB and local administration is hand in gloves with the JSW Company and therefore it is earnestly requested to
you to do site inspection impartially and submit the report accordingly.

Villagers from the above referred villages want to meet you, so kindly spare time accordingly.

Large scale Mangrove destruction, inside and outside company premises, has already been brought on record by
Maharashtra Coastal Zone Management Authority.

Therefore we earnestly request your goodself to give us sufficient advance notice of the inspection, visit the affected
area at the earliest and prepare a true, impartial and scientific report to be submitted to the Hon'ble NGT as early as
possible.

*Samita Rajendra Patil*

https://mail.google.com/mail/u/0/?ik=3f22d9655f&view=pt&search=all&permthid=thread-f%3A1718039880551289018&simpl=msg-f%3A1718039...  2/2



12/2/21, 6:44 PM Gmail - Fwd:

M Gma” Aniruddha Kulkarni <aniruddha1488@gmail.com>
Fwd:

1 message

samita patil <samitapatil41@gmail.com> 2 December 2021 at 18:41

To: aniruddha1488@gmail.com

---------- Forwarded message ---------

From: samita patil <samitapatil41@gmail.com>
Date: Wed, Aug 25, 2021, 15:50

Subject:

To: <Collector.Raigad@maharashtra.gov.in>
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Email from Samita Patil to Raigad Collector Wednesday August 25, 2021, 15:50
To,

Collector,

District Raigad

Applicant : Sou. Samita Rajendra Patil, Sulbha Sadan, Prabhu Ali, Pen, Contact no. 909600774
(Petitioner — 122/15)

Reference : Sub Divisional Office, Pen, Tal. Pen, District Raigad
Meeting on 25/08/2021

Subject: 1) OA No. 122/2015 at Hon’ble NGT dated 27-10-2015, Hon’ble Bombay High Court Writ
Petition No. 87/2006 regarding mangroves, 2) Report dated 30/08/2016 submitted by MPCB in OA
No. 122/2015 in Hon’ble NGT and directions given by Ld. Collector on 10/09/2018

Sir,
| am giving you the following information. On 25/09/2021 you have called for a meeting regarding

construction in the Khar lands.

It is expected that Kharbandisti should be constructed from Kharmachela to Ranchoddas ughadi and
Kharbandisti must be constructed. On actual inspection, should it be done by destruction of
mangroves? It will result into contempt of Hon’ble NGT’s directions in OA No. 122/2015 and Hon’ble
High Court’s directions dated 27/10/2006 in WP No. 87/2006. Destruction of mangroves in any way is
a punishable offence. This should be noted. Hon’ble NGT has constituted a high level committee for
doing inspection and taking action and the said committee is soon going to inspect, please note.

2) JSW Company is using chemical waste material for dumping. The said chemical waste is very harmful
for land, water and air and is doing pollution, is rendering the land infertile and is destroying the life
in the creek. Such kind of report has been submitted by the MPCB on 30-08-2016 in OA No. 122/2015
in Hon’ble NGT.

3) On 10/09/2018 joint meeting the Collector directed the Company to dump sand instead of slag.
Inspite of NOC by farmers and self explanatory report and clear directions, company is still dumping
slag, this may be noted.

Therefore above aspects should be considered and Kharbandisti should be completed properly.

Attached —
1) NGT Order 27/10/2015
2) MPCB report 1-09-2016

3) Collector Raigad order 09-5-2018

Yours sincerely Samita Rajendra Patil



